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j.No,1 dated 23.5.2002 

Applicant having faced a penalty Of 

recovery of Ps.4000/-has preferred an appeal dated 

20.5.2002 under Annexure-3. He has also prayed 

—ely 	 c?4 

to the Apellate Authority in the said appeal 

@nder Annexure-3)f or stay of recovery of the 

aforesaid amount, till disposal of the appeal. 

In the present 0.A. the applicant has virtually 

prayed for a direction to the Appellate Authority 

to dispose of the appeal expeditiously and to 



OF THE fEGTY 	 ORDE OF TIE TifiEIUNAL 

grant stay of the recovery, ordered by the 

riginal authority. 

In the said premises, after hearing the 

AdVOcte for the Applicant and Shri A.KJOse, Sr. 

Stifldiflg Ceunsel(.n whom a cOpy of O.A. hs been 

served) this Original Application is disposed of 

with a direction to the Director of Postal Services, 

1erhanpur Region, Ierharnpur(Appellate Authority) 

(Res. 2) to call for the report from the original 

authority and pass necessary orders on the appeal 

éZ4? dated 20.5.2002(under  Annexure-3) filed by the 

Applicant; as expeditiously as possible. Till 
(?' 

 
"c' kl< disposal of Appeal under nnexure-3, as directed 

z3/lo2  
above, Respondents are directed not to effect 

( 	 ) 	I 

Ikl\\< 
With the above observation and direction 

recovery of the amount1  as aforesaid, from the 

salary of the Applicant. 

this O.A. is disposed of, but without any order as to 

cost a. 

MEMIEIk (JuDIcIAI) 

Later; Send copies of this order along with copies of 
the O.A.,t. Respondents a the csst of the 
Applicant, on whose behalf bhri Padhi ubdertakei  
to file the required postages by 24.5.2002. 

Upon filing of the required postages, 
free copies of the order be handed over tik the 
counsels of both sides. 

Vol 
M 	1k rJUDICIAL) 

I 


